ITEM NO.51 COURT NO.4 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

PETITION(S) FOR SPECIAL LEAVE TO APPEAL (CRL.) NO(S). 10642/2019

[Arising out of impugned final judgment and order dated 30-11-2018

in CRLAP No. 499/1991 passed by the High Court of Judicature at

Allahabad]

THE STATE OF UTTAR PRADESH Petitioner(s)
VERSUS

ANUP SINGH Respondent(s)

(IA No. 167251/2019 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT AND IA No. 167252/2019 - EXEMPTION FROM FILING O.T.)

Date : 03-02-2025 This matter was called on for hearing today.
CORAM
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE UJJAL BHUYAN
For Petitioner(s): Ms. Ruchira Goel, AOR
For Respondent(s): Mr. Anand Sanjay M. Nuli, Sr. Adv.
Mr. Vikrant Yadav, Adv.
Mr. Akhila wWali, Adv.

UPON hearing the counsel the Court made the following
ORDER

Today, this Special Leave Petition is listed for consideration
of the report submitted by the Registry. We have perused the said
report.

Oon 22" January, 2025, this Special Leave Petition was listed
on the cause 1list at Serial No.11. After the case file was
circulated and after we had read the case file, the Registry had
deleted the case from the cause 1list on a specious ground that
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respondent was not received back. The Registry is listing a large



number of cases where the notices are either not returned or not
served. Therefore, the fact that the notice of making alternative
arrangement was not served was no ground to delete a case which is
notified on the cause list. Once a case is notified on the cause
list, unless there is a specific order to that effect either of the
Bench concerned or the Hon’ble Chief Justice of India, the Registry
has no authority to delete a case which is already listed. It must
be noted here that the cause list is of the Court and not of the
Registry. There is a sanctity to the cause list. Even if a case
is listed by mistake, the Registry must seek permission of the
concerned Hon’ble Judges for deletion of a case. Copies of this
order be provided to the Secretaries of the Bar Associations.

With the above directions, we dispose of the report submitted
by the Registry by accepting the apology of the staff members. No
action is warranted against any staff member.

To enable the learned counsel appearing for the
petitioner/State to address the Court, 1list the Petition on 24t

February, 2025.

(ASHISH KONDLE) (AVGV RAMU)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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